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ORDER NO. A/86385 / 2018                            

 

 

 

Per:  Ramesh Nair: 

    

 This appeal is filed by the Revenue.  The amount involved 

is less than Rs.10,00,000/-.   

 

2. Shri V.R. Reddy, Assistant Commissioner (A.R.), appearing on 

behalf of the Revenue reiterates the finding of the impugned order.   

 

3. None appeared for the respondent.  
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4. We find that the amount involved in this case is not exceeding 

Rs.10 lakhs, hence the appeal can be disposed of on Government’s 

litigation policy.  

 

5. As per the Board’s Circular F.No.390/Misc./163/2010-JC 

dated 17/8/2011 as amended by Circular F. No. 

390/Misc./116/2017-JC dated 4th April, 2018 on Government’s 

litigation, the Revenue is not suppose to file appeal before this 

Tribunal, if the amount of duty or penalty or interest involved is not 

exceeding Rs. 10 lacs. Therefore, the appeal is dismissed as per the 

above referred Government’s litigation policy, without going into the 

merit of this case. 

 

(Operative portion of the order pronounced in open Court) 

 

 
 

(Raju) 
 

(Ramesh Nair) 
Member (Technical) Member (Judicial) 
 
Sp 


